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CENTRAL ADMINISTRATIVE TRIBUNAL, PRINCIPAL SENCH
NZw - DELHI

O.A. No, 1491/91  New Delhi, detad the 8th Junas, 1295

HON 'BLE MR. S.R. ADIGE, MEMBER {A)
HON'BLE DR, A, VEDAVALLI, MEBBER (3)

Shri Roshan Lal,

S/o Shri Jog Raj,

Qre No. 145 Type 11, Press uolony,
Ring Road, Mayapuri,

New Delhl.

"(None appsared for the Applicant) ..... APPLICANT

VERSUS

1e Union of India,
through the Director of Printing,
Nirman Bhawan, New Delhi,

2., ~Manager,
Govt, of India Press,
Ring Road, Mayapuri,
New Dmlhi.
{None appeared) eeee RESPOHNDENTS

ORDER ‘DRAL!

BY HON'SLE MR, S.R. ADIGE, MEMER {A)

;n this aepplication Shri Roshan Lal,
Secéion Holder, Govt, of India Pfuss, Mayaguri,
New Delhi hed prayed for quashing of ths Respondents?
order retiring him upon attaining the zqe of 58
yaars w.a.f. 30.,6.91, and has prayed for a directicr
to retirs him after attaining the age of &0 yBars

on 30.6,1993,

2, /Shortly stated, ths applicant contends that
the job of a Sectien Holder is matnualiin character,
and being a workan he is entitled to continue in
s;rvicc till he attains the ags of 60 ysars oo

30.6.93 in accordance with FR 56-8 and corrssponding

section 459 8 of CSR,

3. - The Raspondents in their reply havu
g are

‘contested the oA anqu01ntsd out that the applicant

is a Group 1C? employss and Fig ok

71




eF

«

GK

R

W B : \ &

- 2 - . %

*
4

is suparvisory iﬁ'nétqrefand lig therafors has no
right to continus in sefvice after attaining the

age of sunerannuation i.e, 58 years for supervisory

ﬁDSts. THéy‘havi submitted that the &ategorisation

. Committee st up by Govt. of India as well as

Recruitment Rules for the post of Section Holder
' ) & 7

describe the post as/suparvisory post,

4. Thw.apblicant has reiteratesd the contents

of the D.A. in his rejoinder,

5. Nons appeardd for the applicant when this
case was called out and nons appeared for the

respondents sithar,

6 Qur attention has been invited to the
Tribunal; judment dt., 22,4.88 in C.A. 438/86

Roshan Singh Vs, Govt. of Indiz Press wherein the

" applicent Shri Roshan Singh's plea for idsntiéal

relinf, namely that as Section Holdur he was sntitlisd

to continue in service till the ‘age of 60 ysars,
was r8jected and the 0.A, was dismissed on tha

ground that Section Holders discharce supervisory

\

work, The SLP filad by Shrd Roshan $ingh sgsinst
that judoment was also dismissed by the Hon'ble

Supreme Court on 6.8,90 on merits.

A ol
7 In the result this Q.A7ffails and is
\

dismissed, No costs,

Dedarabs . A
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{DRe A, VEDAVALLI) (s.ﬂ.'Aozaff
Member (3} Member (A)



